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Corruption Charges against former
Chief Minister of Rajasthan

344, SHRI JAI NARAIN ROAT:
Wil the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Central Government
have receivedq any memorandum
against the former Chief Minister of
Rajasthan regarding serious corrup-
tion charges; and

(b) if so, what are the main charges
and the steps proposed to be taken by
Centra] Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI P.
WENKATASUBBAIAH): (a) Shri
Ram Kishore Vyas, President, Rajas-
than Pradesh Congress Committee
has submitted a memorandum dated
28-1.1980 addressed to the Prime Min-
ister, which contains, inter-alia
charges of corruption against Shri
Bhiron Singh Shekhawat former
Chief Minister of Rajasthan Besides,
there are complaintg from individual
persons.

(b) It wll not be in public interest
to disclose the details of the com-
plaints. In accordance with the
settled procedure, the complaints
were referred to the Governor of
Rajasthan for ascertaining facts
which are awaited.

Set-back in Hindustan Paper
Corporation

345. SHRI K, T. KOSALRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether two private sector
paper Projects have gone on steam
even ahead of schedule gnd that the
multi-crore paper projects of Hindus-
tan Paper Corporation under imple-
mentation received a get-back in 1979,

(b) if so, the reasons for the same;
and ot Ml m.imﬂ“ﬂm





